IN THE NATIONAL COMPANY LAW TRIBUNAL
SPECIAL BENCH (COURT —I)

NEW DELHI.
(1B)-458(PB)/2017
In the matter of:
Kailash Nath Products Pvt. Ltd. ...Applicant.
V.
Affinity Beauty Saloon Pvt. Ltd. ...Respondent

SECTION: Under Section 7 of the Insolvency & Bankruptcy Code.

Order delivered on 30.11.2017
Coram:

R. VARADHARAJAN
HON'BLE MEMBER (JUDICIAL)

DEEPA KRISHAN
HON'BLE MEMBER (TECHNICAL)

For the Petitioner Mr. K. Dutta, Adv..
Ms. Prachi Joshi, Adv.
Respondent Mr. Rahul Mukherjee, Adv.
ORDER

Learned counsel for the parties are present. The Id. Counsel for the corporate debtor
represents that in compliance to the order dated 14.11.2017 reply to the petition could
not be filed. In the circumstances it is requested that some time may be granted. Grant
of time is not opposed by the Id. Counsel appearing for the financial creditor. Taking
into consideration let the matter be posted on 11.12.2017 féiling the filing of reply the
nroceedinas will be conducted ex-parte. |
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